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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL, 
sJ 

GUWAHATI BENCH AT GUWAHATI: 

R.A. NO. 2) QF/1996. 

O.A. NO. 65/95) 

In the matter of :- 

Review Applicatinn under section 

22(3)(f) of the Central Administratjve 

Tribunal Act,1985. 

-And- 	 S 

In the matter of :- 

Judgment and order dated 22.11,95 

passed by the Hortble. Tribunal in 

O.A. No. 65/95. 

-And- 

In the matter of :- 

Union of India, 

represented by the Secretary to 

the Government of India, Ministry 

Of Communications,. New Delhi. 

The Assistant Director General(TE), 

Department of Telecommunications, 

New Delhi. 

The Chief General anager(TeIecom), 

Assam Telecom Circle,Guwahati. 

....Petitioners: 

-Vs- 

StI Monomohan Dey 

Sri Babul Kumar Das. 

.p$2... 
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Sri Manabendrà Saha 

Sri Khagendra Nath Sarma 

Shri Islam Ahrned 

Shri B. Tirupat&iah 

- All the applicants are working 

as Accounts Officer in the Depart-

ments of Telecommunications and 

are posted at different stations 

under the Chief General Manager, 

Telecom,Guwahati. 

Opposite partiesl 
Applicants: 

The humbj.e petition 6ft the above named 

petitioners Most .Rspectfully Sheweth :- 

- That the opposite parties as applicants filed 

the O.A. No. 65/95 before the Hon'ble Tribunal praying 

for stepping up their pay with effect from 27.6.94 at 

par with one 	 was junior to them. 

C 	 - 

That the petitioners as Respondents crintested 

the case by filing written statements and making oral 

submissions. The Hontble CAT after hearing on both sides 

allowed the O.A. 	and gave direction to the Respondents_ 

petitioners to step up the pay of the opposite parties - 
K. 

at par with Sri R4&xxi9x 	Mohan Dey vide judgment and 

order dated 22.11.95 and to pay their arrears. 

Thus being highly aggrieved by and dis—satlsfidd 

with the judgment and orders dated 22.11.95, the humble 

petitioners beg to prefer this Review application on the 

following amongst other grounds. 
p/4.. 
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For that there has been error apparent on 

the face of the'record and as such the &mpugned judgment 
IS liable to be reviewed. 

For that in a similarly situatedcae the 
CAT, Bombay Bench while allowing the O.A. ordered that 

the pay of the appljcant,s would be flotionally fixed 

Without giving the benefit of arrears and as Such the 
present case being similarly situated and on similar 

footjg the PPPlicatjon would have been allowed 
ee.n 

notional fixation of pay to the applicants and as such 

the' impugned judgment is liable to-be reviewed. 

For that the same Horb1e Bombay Bench held 

in •a case of Sh.rj M.P. Kulkarni and others —Vs Union 

of India and ors, reported in SLJ,1989 (4 at page 425) 

hied that the desparity do nbt due to direct application 
of FR 22C and djreted not to pay their' Arrears salary 

and as such, it isa fit case to review the lthpugned 
judgment 'and order. 

4, 	
For that to avoid Conflict of. decisions 

'between the Calcttt.a Bench,Ernakujam Bench)and yderabad' 

Bench, it is 'necessary to review the impugned judgment 

and give fareand just decision on merit. 

..p/4.. 	S 
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For that Sri Meftemeh-pn Doy's pay was fixed 

on higher side on the basis of his earlier achoc promotjn 
and the applicant's pay have been given at lower scale 

thqn the Monomohan Dey as they were promoted later on 
and as such it Is a fit case to be review the impugned 
judgment and order. 

Fr that at any rate the impugned judgment 

and order is liable to be reviewed. 

It is, therefore, respctfu11y 

prayed that the Hon'ble Tribunal may 

be pleased to admit the Review Applicat, 
call for the records and after hearing 

the parties set aside the impugned judg 
• mant and order dated 22.11.95 anddecjde 

the O.A. No. 65/95 on merit in accordance 

with Law. 

And for this act of kindness, the petitioners - 

as in duty bound shall ever pray. 

- ye ri f I c a t j o n - 

I s  Shri M. Sinha, Asstt. Director Telecom(r-uD), 

Office of the C.G.M.T.,Assam Circle,UlubarjGuwahati7 

being authorised do hereby solemnly declare that the 

statements made above are true to my knowledge,bjjef 

and information. 

And I sign this verification on this 2- th 
day of .January,1996 at Guwahatj. 
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IN THE CENTRAL ADMINISTRATIVE: TRIBUNAL 

GIJuJAHATI BENCH :: GIJuJAHATI. 

DESPATCH NO. /5 	- 	
DATED GUhJAHATI, THE 	/cis 

	

AL APPLICATID NO. 	: 

MISC. APPUCATION NO. 	 /7 
CONTEMPT PETITION NO. 

O3 REVIEW APPLICAT1t)N NO. 	• 

c- 	,TRANSftR APPLICATION NO. 	 •:_.\. 

- 

(V 

• •. . . . . . . . . . . . . . . . , . . . ... . . . . • . . . . 	. . . . . . . a 0 464 A PP LI CA NT ( )/ 
PETITIONER (s) 

VERSUS 

•..e...a.. RESPONDENT (s) 4 	 •• 

To 

4,.. e,cc,cz1 •. •s..*...s....._r'.... ••.•..•Ø.,..... 	•••••••• 

• 	 . 	 •...... 

LJak 	 J2-,rCfl.., ....•.•.....I 	 ,'.•.......•.o..... 

fld- • •1 •.ó•••Sa.•.•..... .•.. •s••.•.. •. • •*. • 0• Ôe•eS•• 

•.j..••.•• 

Sir, 

I am directed to forwad herewith a copy of Judgiierit/0rder dtd. 

passed by the B3nch Of this Tribunal comprising of HJ 

Vice—Chairman and I4on 6 ble 

- Member, Administrative in 

the abave noted case, for informatjoi and necessary action, if any. 

PLese acknowledge receipt. 

Yours faithfully, 

Ehclo. I As abve. 

c1tJ 

(k) 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAI-IATI BENCH 

Original Application No.65 of 1995 

Date of decision This the 22nd day of November 1995 

The Hon'ble Justice Shri M.G. Chriudhari, Vice-Chairman 

I. Slirl Monornoliati Dey 
Shri l3abul Kumar Das 
Shri Manaberidra Saha 
ShrI Khagendra Nath Sarma 
Shri Islam Ahmed 
Shri B. Tirupataiah 

All the applicants are Working as Accounts Officer 
In the Department of Telecommunications and are 
nosted at different stations under the Chief General Manager, 
Telecom, Guwahati. 	 ........Applicants 

By Advocate Shri B,K. Sharma with Shri B. Mehta. 

- versus - 

I. 	Ilnion of India, 
represented by the Secretary to the Government of India, 
Ministry of Communications, 
New Delhi. 

The Assistant Director General (TE), 
Department of Telecommunications, 
New Delhi. 

The Chief General Manager (Telecom), 
Assam Telecom Circle, 
Guwahati. 	 Respondents 

By Advocate Shri S. All, Sr. C.G.S.C. 

ORDER 

CHAUDHJ.V.C. 

Mr B.K. Sharma for the applicants. 

Mr S. All, Sr. C.G.S.C., for the respondents. 

The six applicants are working as Accounts Officers in the 

Department of Telecommunications and are posted at different stations 

under the Chief General Manager, Telecom, Guwahati, Their grievance 

is that on their promotion as Accounts Officers they have realised that 

the pay of K. Sankaranarayanan, who Is junior to them and has been promoted 

as Accounts Officer on regular basis alter the applicants were promoted 

.,, 
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account his pay during his fortuitous adhoc 

	romotjon as 

Accounts Officer which opportunity was not availhle to them and thus 

there arose an anomaly In the fixation of pay. The pay of the applicants 

has been fixed between Rs.2375 and Rs.2450 respectively, whereas the 

nay of Sani:aranara>anan has been fied as Rs.2750 with effect from 

25.4.1 991. 

2. 	
The applicants had preferred representations 

	but they 

were rejected on the ground that there was no anoaly. The contentions 

urged by the applicants In the instant case are the same as are urged 

by the applicants In companion O.A.No.64 of 1995, which has been separately 

decided today. The contention of the respondents In the Instant case 

are the same as urged by them In that case. The rival Contentions have 

-- .  been examined and for the reasons recorded In the order in the companion 

O.A., I 
haste held that the applicants In that case are entitled to be 

eiven the relief as prayed. The same reaons are adopted In support 

of this order and It Is not necessary to repeat 'them. For the same 
• 	

reasons following order is passed: 	 - 

The respondents are directed to step up the pay of the 

applicants i- 
par with K. Sankaranara>.anan with effect from the date 

on which the anomaly arose and the respondents are further directed 
• 	. 	

to pa>' to the respective aPPlicant5 the arrears as may be found payable 
- - 

	

	
to them arising on account of refixation of their pay after removal 

of the anomaly. 

The above exercise to be completed within a period of 

three months from the date of communication of this order to the 

respondents. 

 
The original application is accordigI>' allowed. No order 

as to costs. 

A copy of the order passed in O.A.No.64/95 may be placed 

in the record of this case. 
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